I A, Na, USA7I020
FIR No, 1XS72020

P8 Rajinder Nagar
State Ve, Angad Singh

SR 2020
Prosont: Sh. K.BSingh, Addl. PP for State (through video eonfersncing)

Sh. Pradecp Khatri. Counscl for accused-aprpilicant (theomgh vides
conferencing)

Ms. Tarannum Cheema. Counsel for complainant (theough wideo
conferencing)

Hearing conducted through Video Conferencing.

This is an application under Scction 438 CrPC for grant of
amticipatory bail moved on behalf of accused Angad Singh in case FIR Ne.
1XR20.10,

It is jointy submitted on behalf of Ld. counsel for acnused-
applicam and 1.d, counsel for com plainant that partics were referred to mediation
1o explore the possibility of amicable resolution of the dispute on 27082020
and i the mediation proceedings are still peading and parties are to appear
before worthy Medimor now on 10.09.2020,

i view thereof, for fusther pqgmggﬂﬁng_;\ pat up on 09,16.2020.

Interim protectinn to continue Hil the e date of hearing.

(Neelofer A V-',-,"p Peey cen)
ASH (Central THCDelhi
28.09.2020



B. A. No. 1323/2020

FIR No. 394/2020

PS: Karol Bagh

State Vs. Nitin Aggarwal
U/s 420/406/509 1PC

28.09.2020

Present: Sh. K.P.Singh, Addl. PP for State with IO (through video

conferencing)
Sh. Mehul Gupta, Counsel for accused-applicant (through

video conferencing)
Sh. Naveen Sharma, Counsel for complainant (through video

conferencing)
Hearing conducted through Video Conferencing.
This is an application under Section 439 CrPC for grant of

regular bail moved on behalf of accused Nitin Aggarwal in case FIR No.
394/2020.

Arguments heard.

For orders/clarifications, put up on 30.09.2020. In the

meanwhile, parties are at liberty to file written submissions.




B. A. No. 13472020

FIR No. 20372016

PS: L B Estate

State Vs. Mangal Pandey

Uis 22373417342/427/506/34 1PC

2R.09.2020

Present: Sh. K.P.Singh, Addl. PP for State (through video conferencing)

Sh. Vishu Sharma, Counsel for accused-applicant (through video

conferencing)
Hearing conducted through Video Conferencing.

This is an application under Section 438 CrPC for grant of

anticipatory bail moved on behalf of accused Mangal Pandcy in case FIR No.

203/2016.
Ld. counsel for the accused-applicant submits that the he does not

want to press upon the present anticipatory bail application and that the same
may be dismissed as withdrawn. It is ordered accordingly.

The application under Section 438 CrPC for grant of anticipatory
bail maved on behalf of accused Mangal Pandey in case FIR No. 2032016 is
dismissed as withdrawn,

das > s
(Neel:’f\l)\&k% Q\é?;:w‘t)

ASS (CentralfUHC/Delhi
28.09.2020




FIR No. 115/2013
PS: Crime Branch
State Vs. Denis Jauregui

28.09.2020
Present: Sh. K.P.Siﬁgh, Addl. PP for State (through video conferencing)
None for applicant.
Hearing conducted through Video Conferencing.
This is an application on behalf of applicant for issuance of new
passport.

Ld. counsel for applicant when contacted on phone for Webex

hearing, sought adjournment for today.
I.d. Addl. PP seeks some to verify the status of appeal preferred by

the State against the judgment of acquittal.
For consideration, put up on 12.10.2020.

28.09.2020



FIR No. 165/2018
PS: Crime Branch
State Vs. Sriniwas
U/s 21/29 NDPS Act

28.09.2020
Sh. K.P.Singh, Addl. PP for State (through video conferencing)

Present:
Sh. Jitender Kumar, Counsel for accused-applicant (through vide

conferencing)
Hearing conducted through Video Conferencing,
This is an application under Section 439 CrPC for grant of bail

moved on behalf of accused Sriniwas in case FIR No. 165/201 S.
Arguments heard in part.
Ld. Addl. PP seeks adjournment to go through the file in order to

be able to properly argue the matter.
For further arguments, put up on 07.10.2020.

N P YOS
(Neeloter Ab da veen)

ASJ (CemtfabTHC/Delhi
8.09.2020



FIR No. 100/2013

PS: Lahori Gate
State Vs. Rishi Gupta
U/s 302/307/120B IPC

28.09.2020

Sh. K.P.Singh, Addl. PP for State (through video conferencing)

Present:
accused-applicant (through video

Sh. Mandeep Singh, Counsel for

conferencing)
Hearing conducted through Video Conferencing.

This is an application for extension of interim bail moved on behalf

of accused Rishi Gupta in case FIR No. 100/2013.
Reply is filed by the IO to the effect that the mother of the

accused-applicant is no longer found admitted in the hospital, which position has
been disputed by Ld. counsel for accused-applicant while submitting that the
documents that .pertain to the Safdarjung Hospital show that the mother of the
accused-applicant is admitted in the hospital on 03.09.2020 and the date of

discharge is still blank, meaning thereby mother of the accused is not discharged

from hospital.
Ld. Addl. PP submits that the family status of the accused-

applicant has been verified and there is elder brother of the accused-applicant
and two major nephews residing with the mother of the accused-applicant.

Ld Counsel for the accused-applicant submits that the brother of
the accused-applicant is advised to be quarantined and get himself tested for
Covid-19 infection besides other tests and that is why he is not in a position to
attend to the mother who is still hospitalized to undergo a heart surgery.

Let further report be called for from the IO in respect of the

N>



medical condition of the brother of the accused-applicant and specific report in
respect of the mother of the accused-applicant be filed as to whether mother of
the accused-applicant is still admitted in the hospital or whether she has been
discharged, if so, on what date and period of her stay in the hospital.

For report and further arguments, put up on 03.10.2020.

Interim bail of the accused-applicant is extended till the next
date of hearing on the same terms and conditions. ‘

(Neelofer Abi een)
ASJ (Centra C/Delhi

28.09.2020



B. A. No. 1371
E-FIR No. 017036/2020
PS: Hazarat Nizamuddin Railway Station

State Vs. Bilal Ahmed
U/s 379/411 IPC

28.09.2020
Sh. K.P.Singh, Addl. PP for State (through video conferencing)

Present:
Sh. Brijpal Singh, Counsel for accused-applicant (through video

conferencing)
Hearing conducted through Video Conferencing,.
This is an application under Section 438 CrPC for grant of

anticipatory bail moved on behalf of accused Bilal Ahmed in case E-FIR No.

017036/2020.
Ld. Counsel for the accused-applicant submits that he apprehends

his arrest the present case FIR as purportedly some disclosure against him has

been recorded in this case.
Reply is not filed. Ld. Addl. PP secks some time to file reply. Let

reply be filed on or before the next date of hearing.
For report and consideration, put up on 30.09.2020.

28.09.2020



B. A. No. 1373/2020

FIR No. 300/2020

PS: Sarai Rohilla

State Vs. Jitender @ Jeetu
U/s 452/394/397 1PC

28.09.2020

Sh. K.P.Singh, Addl. PP for State (through video con ferencing)

Present:
accused-applicant (through video

Sh. Ravinder Kumar, Counsel for

conferencing)

Hearing conducted through Video Conferencing.
ection 439 CrPC for grant of bail

case FIR No. 300/2020,

This is an application under S
moved on behalf of accused Jitender @ Jeetu in

Reply is filed. Same be forwarded to Ld. counsel for accused-

applicant.
Arguments heard in part.
Ld. counsel for accused-applicant submits that accused-applicant is

not named in the FIR and is implicated only on the basis of disclosure statement

recorded of one Pooja.
Record be called for in particular disclosure statements recorded by

the IO in this case till date alongwith MLC of Pooja in this case.

For production of record and further arguments, put up on

08.10.2020.
QALY
(Nee’ﬁer Abj %«m)
ASJ (Central)THC/Delhi

28.09.2020



B. A. No. 1372/2020

FIR No. 11/20
PS: ODRS
State Vs. Tashuvil

U/s 370 IPC

28.09.2020

Sh. K.P.Singh, Addl. PP for State (through video conferencing)

Present:
accused-applicant (through video

Sh. Vishalakshi, Counsel for

conferencing)
Hearing conducted through Video Conferencing.

This is an application under Section 439 CrPC for grant of bail

moved on behalf of accused Tashuvil in case FIR No. 1 1/2020.

Ld. counsel for accused-applicant submits that accused-applicant

has been falsely implicated in the present casc as the minor who is alleged to

have been recovered by the prosecution from the possession of the accused-

applicant is in fact the son of the roommate of the accused-applicant namely

Saleem, who is resident of Bihar and the father of minor had asked the accused-

applicant to take his son along with him to Delhi and that is how he was bringing

the minor son of the roommate of accused-applicant to Delhi alongwith with

him. Ld. counsel for accused-applicant further submits that father of the
accused-applicant has furnished sworn affidavit which is filed alongwith the
present application and that he is present in Delhi and is ready to join the
investigation, however, IO deliberately till date has not joined the father of the
minor in the inVestigation. |

Ld. Addl. PP, on the other hand, submits that investigation is still
going on and seeks sometime to obtain further instructions as to whether father

of the accused-applicant has been joined in the investigation till date or not.

Nl



Further status report be filed on or before the next date of hearing.

For further consideration, put up on 06.10.2020.

28.09.2020



B. A. No0.1286/2020
FIR No. 253/2019

PS: Prasad Nagar
State Vs. Arun Kumar
U/s 406/411/34 IPC

28.09.2020

Sh. K.P.Singh, Addl. PP for State (through video conferencing)

Present:
Sh. Arvind Vats, Counsel for accused-applicant (through

video conferencing)
Hearing conducted through Video Conferencing.
This is an application under Section 439 CrPC for grant of regular

bail mbved on behalf of accused Arun Kumar in case FIR No. 253/2019.
Today, the matter is listed for orders on bail application, however,

Id. counsel for the accused-applicant submits that he does not want to press upon
this application at present and that the same may be dismissed as withdrawn as

another application for grant of interim bail has been preferred on behalf of

accused-applicant. It is ordered accordingly.
The application under Section 439 CrPC for grant of regular bail

moved on behalf of accused Arun Kumar in case FIR No. 253/2019 is dismissed

(Neemﬂ({%en)
ASJ (Central)THC/Delhi

28.09.2020

as withdrawn.



B. A. No. 1286/2020
FIR No. 253/2019

PS: Prasad Nagar
State Vs. Arun Kumar
U/s 406/411/34 IPC

28.09.2020
Sh. K.P.Singh, Addl. PP for State (through video conferencing)

Present:
Sh. Arvind Vats, Counsel for accused-applicant (through video

conferencing)
Hearing conducted through Video Conferencing.

This is an application seeking interim bail for 45 days on behalf of

accused-applicant Arun invoking guidelines issued by High Powered Committee

of Hon’ble High Court dated 18.05.2020.
Ld. Addl. PP submits that reply was filed in respect of the regular

bail application of the accused-applicant in which no previous involvement was

alleged against the accused-applicant.
Let custody certificate alongwith conduct report in respect of the

accused-applicant be called for from the Superintendent Jail for the next date of

hearing.
For report and consideration, put up on 01.10.2020.




B. A. No. 1020/2020
FIR No. 368/2019

PS: Sarai Rohilla
State Vs. Inder Prakash & Anr.

U/s 498A/406/34 IPC

28.09.2020
Sh. K.P.Singh, Addl. PP for State (through video conferencing)

Present:
Sh. Ravindra S. Gaira, Counsel for accused-applicant (through

video conferencing)
Hearing conducted through Video Conferencing.

This is an application under Section 438 CrPC for grant of
anticipatory bail moved on behalf of accused-applicants Inder Prakash and
Satendri Devi in case FIR No. 368/2019.

Part arguments heard.
Ld. counsel for the accused-applicant has drawn the attention of

the Court to the whatsapp messages exchanged between the complainant and the
accused-husband to show that the Egm'age took place against the wishes of the
parental family members as one proposed agreement dated14.02.2019 drawn by

the complainant with the instructions of her father in which there is no refence of

any istridhan.
Ld. Addl. PP submits that as per reply of IO the custodial

interrogation of the accused-applicants who are father in law and mother in law

is required in order to recover the istridhan articles and on a querry of the Court
as whether any list of article sis supplied by the complainant and as to whether
there are specific allegations of entrustment qua the applicants in the statement

of the complainant, Ld. APP submits that reply is received today itself alongwith

report and his instructions in respect of list of istridhan articles provided if any

N



by the complainant are incomplete and he secks some more time (o go through

the file and 1o obtain instructions from the 10,
It emerges that directions were given to the 10 to appear in person.

10 has not joined the video conferencing. 10 is diteeted to join the hearing
through video conferencing on the next date of hearing in order to assist the Ld.
Addl. PR

Interim protection in respect of the accuscd-applicant as granted
vide order dated 28.8.2020 to continue till the next date of hearing.

For further report if any and consideration put up on 5.10.2020.

(N eelom ﬁﬁﬁ%‘ﬁ%

ASJ (Centpaly TEIC/Delhi
28.09.2020



B. A. No. 98872020

FIR No. 18872020

PS: Rajinder Nagar

State Vs. Sukhsaran Kaur

28.09.2020
Sh. K.P.Singh, Addl. PP for State (through video conferencing)

Present:
Sh. Pradeep Khatri, Counsel for accused-applicant (through video

conferencing)
Ms. Tarannum Cheema, Counsel for complainant (through video

conferencing)
Hearing conducted through Video Conferencing.

This is an application under Section 438 CrPC for grant of

anticipatory bail moved on behalf of accused Sukhsaran Kaur in case FIR No.

188/2020.
It is jointly submitted on behalf of Ld. counsel for accused-

applicant and Ld. counsel for complainant that parties were referred to mediation
to explore the possibility of amicable resolution of the dispute on 27.08.2020
and that the mediation proceedings are still pending and parties are to appear
before worthy Mediator now on 30.09.2020.

In view thereof, for further proceedings, put up on 09.10.2020.

Interim protection to continue till the next date of hearing.

)THC/Delhi
28.09.2020



B. A. No. 987/2020

FIR No. 188/2020

PS: Rajinder Nagar
State Vs. Manjyot Singh

28.09.2020
Sh. K.P.Singh, Addl. PP for State (through video conferencing)

Present:
Sh. Pradeep Khatri, Counsel for accused-applicant (through video

conferencing)
Ms. Tarannum Cheema, Counsel for complainant (through video

conferencing) | .
Hearing conducted through Video Conferencing.
This is an application under Section 438 CrPC for grant of

anticipatory bail moved on behalf of accused Manjyot Singh in case FIR No.

188/2020.
It is jointly submitted on behalf of Ld. counsel for accused-

applicant and Ld. counsel for complainant that parties were referred to mediation
to explore the possibility of amicable resolution of the dispute on 27.08.2020

and that the mediation proceedings are still pending and parties are to appear

before worthy Mediator now on 30.09.2020.
In view thereof, for further proceedings, put up on 09.10.2020.

Interim protection to continue till the next date of hearing.

28.09.2020



B. A. No. 985/2020
FIR No. 188/2020

PS: Rajinder Nagar
State Vs. Kripal Singh

28.09.2020
Sh. K.P.Singh, Addl. PP for State (through video conferencing)

Present:
Sh. Pradeep Khatri, Counsel for accused-applicant (through video

conferencing)
Ms. Tarannum Cheema, Counsel for complainant (through video

conferencing)
Hearing conducted through Video Conferencing.
This is an application under Section 438 CrPC for grant of

anticipatory bail moved on behalf of accused Kirpal Singh in case FIR No.

188/2020.
It is jointly submitted on behalf of Ld. counsel for accused-

applicant and Ld. counsel for complainant that parties were referred to mediation
to explore the possibility of amicable resolution of the dispute on 27.08.2020
and that the mediation proceedings are still pending and parties are to appear
before worthy Mediator now on 30.09.2020.

In view thereof, for further proceedings, put up on 09.10.2020.

Interim protection to continue till the next date of hearing.




FIR No. 32/2019

PS Crime Branch
State v. Aash Mohd. @ Aasu
U/s 399/402/34 IPC and 25 of Arms Act

28.09.2020

Present: Sh. K.P.Singh, Ld. Addl. PP for State (through video

conferencing)
Sh. Sumit Saini, Counsel for accused-applicant (through video

conferencing)
Hearing is conducted through video conferencing.

This is an application under Section 439 CrPC for grant of bail of

45 days on behalf of accused Aash Mohd. @ Aasu in case FIR No. 32/2019.
Ld. Addl. PP submits that family status and address of the

accused-applicant remains to be verified though the medical record has been
found to be genuine as the address mentioned in the application and provided by

Id. counsel for the accused-applicant when visited by the 10 was found to be

locked.
Ld. counsel for the accused-applicant submits that parents of the

accused-applicant are very much residing at the address of Sangam Vihar which
is a rented premises which were found to be locked as parents had gone to the
hospital in connection with ailments of the mother of the accused-applicant.

Let family status and address be verified by the 10.

For report and consideration, put up on 05.10.2020.

21.09.2020



RoAL Now 1200
FIR No. 14020240

P8 LD Bstate

State Ve, Ankit ) Avhn
Uk 201/ IR0

JRO0020

Brovem: Sh.. R.!‘.}Siﬁg!t; Addl. PP Yor Staie (through video conferencing)
Sh*‘ S K. l‘nndcy. Counsel for aceused-applicamt fthrough viden
conlerencing)
Hearing conducted through Video Canferencing,
This is an application under Section 439 CePC for grant of bail
moved on behalf of accused Ankit @ Ashu in case FIR No, 14372020,
Arguments heard.

For orders/clarifications, put up at 4 pm.

utﬁi&w“‘i%

(Neelafer Abidg Perveen)
ASJ (CentralyTHC/Delhi
28.09,2020

AL 4 pm
ORDER
This is an application under Section 4139 CrPC o tor grant of bail

maved on behall of accused Ankit 4 Ashu in caxe FIR No. 143 24120

L4, conpsel for the accused-applicant has conteruded that accused
applicamt has been falsely implivated in the PASTHE e and hax sothing to do
with the present vase, That ssthing incriminating has been tecovered from the
possession of at the instanie of sccned-applicant. |y chargesheet has abready
been filed and investipation is complered. Ty avctbed-applicant has been
granted bail 10 another case FIR Na. 4522020 IS Wl

A0 s
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o

Nagar, in which case
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he was arrested and thereafter on the basis a disclosure recorded is implicated in
the present case. that co-accused has already been granted bail in this case. that
the case of the accused-applicant and that of the co-accused granted bail is on
same footing.

Ld. Addl. PP, on the other hand, submitted that accused-applicant
does not have clean antecedents aﬁd has 10 previous involvements, that accused-
applicant is a habitual offender and that the case of the accused-applciant and
that of co-accused is not on same footing also as it is accused-applcoant who as
the pillion rider had snatched the mobile phone while co-accused was driving the
same and the stolen mobile phone is also recovered from him. That accused-
applicant refused to participate in the TIP proceedings.

Heard.

The present FIR has come to be registered on the statement of one
Sh. Ramavtar alleging that on 17/07/2020 at around 07:45 AM while he was on
his way to his office on his bike and had reached at Kotla cut near Bal Bhawan,
he stopped his motorcycle, took out his phone and was dialing a number, when
two persons came on a bike and snatched his cell phone make Samsung colour
Blue and fled away. The accused-applicant was connected to the incident upon
recovery of the stolen mobile phone from his possession. The investigation is
now complete and chargesheet has been filed in Court, and the co-accused has
already been granted regular bail. In such circumstances therefore, the accused-
applicant is granted regular bail upon furnishing personal bond with two sureties
in the amount of Rs. 30,000/, each, to the satisfaction of the [d. Trial Court, and
subject to the condition that the accused-applicant shal] not indulge in criminal
activities of any nature, he shall appear scrupulously on each and every date of

hearing in the court and shall not in any manner delay defeat o subvert the

NC



proceedings, he shall not intimidate, threaten or influence the witnesses or
tamper with evidence or interfere with the trial in any manner whatsoever, her
shall mention the mobile phone number (o be used by him on the bond and shall
cnsure that the same is kept on switched on mode with location activated and
shared with the 10 at a]] times, and shall not change his mobile phone number or
his address without prior intimation to the IO, on the 15 the of every month he
shall get his presence marked at PS IP State, the sureties shall also intimate

about the change in mobjile phone number and address to the IO,

(Neelofer Perveen)
ASJ (Central) THC/Delhi
28.09.2020



B. A. No.1374/2020
FIR No. 141/2020
PS: Kamla Market
State Vs. Gulshan
U/s 379/411/34 IPC

28.09.2020

Present: Sh. K.P.Singh, Addl. PP for State (through video conferencing)

Sh. Pawan Sharma, Counsel for accused-applicant (through video

conferencing)

Hearing conducted through Video Conferencing.

This is an application under Section 439 CrPC for grant of bail
moved on behalf of accused Gulshan in case FIR No. 141/2020.

Reply is filed.

Arguments heard. For orders, put up at 4 pm.

voud
(Neelom" i erveen)
ASJ (Cexnfra) THC/Delhi
28.09.2020
At 4 pm
ORDER

This is an application under Section 439 CrPC for grant of bail
moved on behalf of accused Gulshan in case FIR No. 141/2020.

Ld. counsel for the accused-applicant has contended that accused
has been falsely implicated in the present case. That he is in JC since date of his
arrest. That investigation is now complete and chargesheet has been filed. That
accused-applicant has no connection with the alleged offence. That the recovery

has been planted upon the accused-applicant. That accused-applicant has clean

N

antecedents.



Ld. Addl. PP on the other hand submitted that the accused-
applicant has played an active role in the commission of crime. That accused-
applicant does not have clean antecedents. That accused-applicant refused to
participate in the TIP proceedings. That complainant is yet to be examined and
accused-applicant may influence the witnesses in case he is released on bail.

Heard.

It emerges that the present FIR is registered on the statement of
Himanshu Singhania alleging that on 15/07/20 at around 4 P.M while he was
riding his bike with a pithoo bag containing cash amount of Rs. 20 lacs and was
stuck in traffic jam, Rs. 17 lacs were stolen from his pithu bag by unzipping the
same. During the investigation, one of the co-accused has been arrested on the
basis of secret information as per the reply filed by the 10, and the remaining
four accused in this case including the accused-applicant upon the disclosure
recorded. Cash amounts are alleged to have been recovered at the instance of the
accused so apprehended in this case allegedly as part of stolen cash however
there is no allegation that TIP of the cash so recovered was got conducted.
Though the accused-applicant is stated to have refused TIP as have the other co-
accused however it is pertinent that the complainant nowhere alleged that he
could identify the offenders if shown to him, he has alleged that he was driving
his bike with the pithu bag and was stuck in a traffic jam when the cash was
stolen from the pithoo bag it is not alleged that he had seen any such five
offenders take out the cash from the bag. In such facts and circumstances as
investigation is stated to be now complete and chargesheet filed, accused-
applicant Gulshan is granted regular bail in the present case subject to his
furnishing personal bond with one surety in the sum of Rs. 20,000/-, each, to the

satisfaction of the Ld. Trial Court, and upon the conditions that the accused-

b



applicant shall not indulge in criminal activities of any nature, he shall appear
scrupulously on each and every date of hearing in the court and shall not in any
manner delay defeat or subvert the proceedings, he shall not intimidate, threaten
or influence the witnesses or tamper with evidence or interfere with the trial in
any manner whatsoever, he shall mention the mobile phone number to be used
by him on the bond and shall ensure that the same is kept on switched on mode
with location activated and shared with the IO at all times, and shall not change
his mobile phone number or his address without prior intimation to the IO, on
the 15 the of every month he shall get his presence marked at PS IP State, the

surety shall also intimate about the change in mobile phone number and address

to the I0.
(N ee]}tx‘%

ASJ (Central) THC/Delhi
28.09.2020



B. A. No. 1375/2020

FIR No. 141/2020

PS: Kamla Market

State Vs.Aakash @ G. Akash
U/s 379/411/34 1IPC

28.09.2020

Present: Sh. K.P.Singh, Addl. PP for State (through video conferencing)
Sh. Pawan Sharma, Counsel for accused-applicant (through video
conferencing)
Hearing conducted through Video Conferencing.
This is an application under Section 438/439 CrPC for grant of bail
moved on behalf of accused Aakash @ G. Akash in case FIR No. 141/2020.
Reply is filed.
Arguments heard. For orders, put up at 4 pm.

(Neelo(beﬁ Perveen)
ASJ (Céntral)THC/Delhi
28.09.2020

-At4 pm
ORDER
This is an application under Section 439 CrPC for grant of bail

moved on behalf of accused Akash @ G-Akash in case FIR No. 141/2020.

Ld. counsel for the accused-applicant has contended that accused
has been falsely implicated in the present case. That he is in JC since
29.07.2020. That investigation is completed and chargesheet has been filed.
That accused-applicant has no connection with the alleged offence. That the
recovery has been planted upon the accused-applicant.

That accused-applicant
has clean antecedents. That custodial interrogation of

N

accused is no longer



roquited
L. Addl PP on the other hand subnmited that the acensedsapplicant hiv
played an active mole i the commission ol ortme,  That acensedsapplivint
refused to participate i the TID proceedings, That complatnamt toyet o he
examined and accused-applicant may inflience the whinesses i cuse he Iy
released on bail,
Heand,
1t coerges that the present FIR s registered on the statement ol
one Himanshu Singhania alleging that on 1307720 at avound 4 BM while he was
riding his bike with a pithoo bag containing cash amount of Rs, 20 fnes and waw
stuck in traflic jam, Rs, 17 lacs were stolen from his pithu bag by unzipping the
same. During the investigation, one of the co-aeensed has been arvested on the
basis of seeret information as per the reply filed by the 10, and the remaining
four accused in this case fncluding the aceused-applicant upon the disclosure
recorded. Cash amounts are alleged to have been recovered at the instance of the
accused so apprehended in this case allegedly as part ol stolen cash however
there is no allegation that TIP of the cash so recovered was got condueted.
Though the accused-applicant is stated to have refused TIP as have the other co-
accused however it is pertinent that the complainant nowhere atleged that he
could identify the offenders il shown to him, he has alleged that he was driving
his bike with the pithu bag and was stuek in a teallie jom when the cash was
stolen from the pithoo bag it is not alleged that e had seen any such five
offenders take out the cash from the bag. Tn such fhets and civeumstanees as
investigation is stated to be now complete and chargesheet filed, necused-
applicant Akash G-Akash is granted regular bail in the present case subjeet to his

furnishing personal bond with one surety in the sum of Ry, 20,000/, each, to the

%
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satisfaction of the Ld. Trial Court, and upon the conditions that the accused-
applicant shall not indulge in criminal activities of any nature, he shall appear
scrupulously on ecach and every date of hearing in the court and shall not in any
manner delay defeat or subvert the proceedings, he shall not intimidate, threaten
or influence the witnesses or tamper with evidence or interfere with the trial in
any manner whatsoever, he shall mention the mobile phone number t0 be used
by him on the bond and shall ensure that the same is kept on switched on mode
with location activated and shared with the IO at all times, and shall not change
his mobile phone number or his address without prior intimation to the IO, on
the 15 the of every month he shall get his presence marked at PS IP State, the
surety shall also intimate about the change in mobile phone number and address

to the 10.

(Nesﬂ%fer a Perveen)
ASJ (Cefitral) THC/Delhi
28.09.2020
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FIR No. 43/2018
PS Sadar Bazar
State v. Ravi Kohli
U/s 302/34 IPC

28.09.2020 e
This is an application under .Section 439 CrPC for grant of

bail on behalf of accused Ravi Kohli in case FIR No. 43/2018 invoking
guidelines issued by the High Powered Committee of Hon'ble High Court
of Delhi dated 18.05.2020 in order to decongest the prisons in Delhi in the
wake of outbreak of covid-19 and on the ground of illness of mother of the
accused-applicant.

It emerges that one interim bail application of the accused-
applicant filed invoking the Guidelines dated 18.5.2020 has already been
considered and dismissed by this Court after calling for the requisite
reports and certificates.

Ld. counsel for accused-applicant submits that there is another
ground in the application besides the High Powered Committee guidelines that is
the illness of the mother of the accused-applicant and she requires surgical
intervention for the lump around the shoulder area and requisite documents are
annexed.

The medical record is verified. AS per reprt the mother of the

accused -applicant visited the hospitaly only once and that too as an OPD
patient.

Ld. Addl. PP submits that accusgg has actively participated in

the commission of crime j.e. murder, thétbesides last seen evidence the
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prosecution relies upon sciéhtiﬁc evidence connectina tlhe accused-
applicant to the murder of. the -victim in this cage. Hhat the previous
application filed under the guidélihes was considered and rejected. That the
mother of the accused-applicant is diagnosed with a lump around her shoulder
and surgery has been advised and that the accused-applicant is the only son and

has a sister who is married and is living at her mat__ri.mdhial home and the father
of the accused-applicant works as a labourer in a factory.

Heard.
Medical documents of the accused-applicant were got verified.

As per report of the IO, mother of accused-applicant once visited OPD of
Lady Hardinge Hospital with complaint of swelling on neck. It is further
reported that doctor has stated that whether the surgery is required cannot
be assessed without re-examination of the mother of the accused-applicant.
Interim bail can alone be granted in cases of extreme urgency under

extraordinary circumstances when the personal presence of the accused-

applicant would be absolutely indispensable. The mother of the accused-
applicant has visited the Lady Harding Hospital only once and has not

reported for follow up examination apd treatment. No concrete medical
opinion has been submitted that surgeréc?ntcrventioﬁ is required. Further, at
present neither the mother of the accused has been hospitalized nor any
tentative date has been given for any kind of surgical intervention,ﬁ;sides
the accused-applicant, the father of the accused-applicant is capable of
taking care of the mother of the accused-applicant. Accused-applicant has

a sister also though married. In such facts and circumstances as the mother

of the accused-applicant is not hospitalized as on date, no tentative date of

i



any kind of surgery is given,: at thlS stage therefore no ground is made to

grant interim bail to the accused—appllcant only on the ground of 111ness of

the mother of the accused-apphcant The present appllcatlon is accordingly

dismissed.

(Neelofer A erveen)
ASJ (Central)THC/Delhi
28.09.2020



